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No: 46 or 1983

.nal Procedule 1973 and the: Indlan vadence Act, 18; 72.
of Ind1a as follows —

Ctitle, Act 1983.

‘.

.. mént of " shall be mserted namely —_—
“Act45'es _ :
1861, - ‘CHAPTER XXA

&

. of the woman T / S

meet such' demand’ '

_section”” - for the words “When theie is'any doubt. regarding the cause of death, or’
- 174 ‘when for any other reason: the pol*ce officer considers it expedient so to
" do, hé shall”, the followmg shall be substltuted namely —

%
: “When--~ e o

of her marr]age or

i
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o L | S [25th December, 1983.1
An Act further to amend the Indran Penal Gode the Code of Grmn

Bg it enacted by Parhdment in the Th1rty—fou1th Year- of the Repubhc o

Aiend. - 0 2. 'Th the Indlan Pcnal Code after Chaptcr XX the followmg Chapter o

7 (b) harassment -of the woman Where such harassment 1s\ : ‘
_ N - with a view to coercing her or any person ‘related to her to meetf, -
-anv unlawful demand for ‘any- property or- valuable secumty or

is ‘on aceount of ‘failure by Ther or’ any person related to~ her to'_ ? S

(z) the case 1nvolves qulczde by a woman w1th1n cseven years ‘

.“sh(',rt'A_;,l S Th1s Act may be called the Criminali -L‘éef (Se_cond Am,endrnent) e

e : ‘, _ —.7 OF CR’UELTY ‘BY HUSBAND -OR RELATIVES OF HUSBAND SR
/Husban g R 498A Whoever be’ing the husband or the relatxve of the -
‘orre- -~ ‘husband of a woman, subjects such woman ‘to -cruelty” sha]l be .
Jativeof © pumshed W1th 1mpr1sonment for a term which may extend to three .
husband” - - years anid shall also be’ hable to fine. . : ~ '
ofa ] T
' woman PR ;Ea:planatzon ~For the purposes of thxs sectlon cruelty” means

) (d) any W11fu1 conduct Whlch is’ of such a nature as'is hkely,‘_ o
"~ to drlve the woman to comrm’r su1c1de or to cause .grave injury g
_.or danger to 11fe hmb or health (whether mental or phys1cal) -

Amends ' 3 In the Code of Crlmmal Procedure, 1973 (herelnafter referred to 20f 1974
‘ment of as the Code of Criminal Procedure) in- section 174, in sub-seetion; -(3),
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e years of her marrlage in any mrcumstances raising a reasonable -

1at10n to s'uch woman or

~

4; In sectlon 176 of the Code ‘of Crlnunal Procedure in - sub-sectlon

e (1) for the words “When ‘any person dies’ while .in' the custody of the
police”, the words, brack-ets and figures:  “When: any" ‘person | dies
while in the custody. of the policeor when ' the case -is of the nature

. _:;'_referred to in- clause (i) or clause @it) of sub sectlon 3 of sectlon 174»
. shall be substltuted ' oo

el -5, In the Code of Cr1rnma1 Procedure, after sect1on 198 ‘the followmg
e “ sectlgn shall be lnserted namely-— -
| 4 . L
_ “198A No Court shall take/cognlzance of an offence pumshable
E 'under section 498A of the Indlan Penal Code - except upon” a police.
 “report, of facts- which constitute ‘suich’ offenceé - or upon 2 complamt
"made by the -person aggrleved by the offence . or- by her . father,
o '_mother brother sister-or by her father s ‘or mother’ 5 brother. or-sister: -
- or; w1th the leave of the Court, by any other perSOn related to her by
-blood marrlage or a;10pt1on o

143— %/ wsu :
"'MoH%(P ‘

-

- f 6. In the (,,ode of Cr1m1na1 Procedure in ‘the Flrst Sched'ule after

%

namely —_— : . . .

Gogmzable or non-cog- Barlable or By Wha,t Court ’
] ) . o N nrzable <. Tion- . " triable
e . _ Sl - bailable:

" Section . . Offence - - Punishment °

SRR ‘fz: R S P A S S 6

,

Te oo -“GHAPTER XXA—-OF CRUELTY BY HUSBAND oR RELA’I‘N%S OF HUSBAND

_Gogmzab'le if mforma--

tioni relating to the com-

" maission” of the offence -+

is given to an _officer

- in charge of a police star

. S . -.tion by the person agg-

c L - . " v 7 rieved by the offence or

: ’ . R by any . person related -

e __‘to her- by blood,. marri-
»7 7. . 7 age.or adoqun or if

Maglstrate :
of the firet -
’ class ?, ’

\Pumshment for
..., ~ subjecting a.
. .- ° rmarriéd womarn
' © to cruclty :

Imprlsonment
. for three years
and fine.

_Non-
bailable

. : . ) : . . there is no such relative, -
Co S .77 “'by any:-public servant
. ' ST g - belonging. to such “class
b e S ©© or -category as may be
e e °  notified by -the State
e Government in: this bes .
ha.lf : . . :

. suspicion that some nther nerson commltted ‘an offence 1n :ne-

_' (m) the case relates to the death of a mean w1th1n seven -
R years of her marriage and-any’ reIatwe of the ‘woman: has made a
A request in thls behalf' or. SRS . B N
_ (w) ‘there'.ig - any doubt regardlng the cauSe of death
“ R (v) the police’ ofﬁce.r for any other reason con51ders 1t ex-
o _pedient so to - do, : :
he shall” '

the éntries relatmg to sectlon 498 the followmg entnes shall be 1nserted

(u) the case. relates to the- deatl1 of a Woman W1thm seven N

' Amend-
'm'ent'_'of; '

+ ‘section ’
176, (0

Inser- - -

tion Bf .
new sectxon

-198A_ P

- pgos_e': _

. cution ‘of‘
. offences
*.-under.

section
L 498A of
the Indlan\

- Penal -

Code, =

Amend-

ment of - ..~

Cbe

First

’ S‘ehe'dulé;
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: i'.’smen?l.-; '

Act 1of’
1872,

‘ghetment
+ of suicide
bya
~ married
woman.

_snent of -

tionasto -

~
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A In the Indian - Ewdence Act 1872 after sectlon 113 the followmg L

sectlon shall be ingerted, namely —

- ‘113A. When the quésfior;"
' sulclde by a woman had been . abetted by her husband or any
‘ relative. of her husband and it is shown that .she’ had committed

P

- N N - "‘ ) . .. : -. » £ .
is ‘'whether . the . commission of

_SUlClde within a. pemod of. seven years: from the date of her marnage .

and that her h'usband or such relatlve of her husband had sub]ectedr_\'

..............

o’rher c1rcumstances o?_ the case that such suxc1de had been abetted-'

‘by_her Jhusband or by such’ relatlve of her husband

Ewplcmatzon —For the purposes of this. sectlon '
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erueity” shéli.:‘.
' ,have the same meanmg as 1n sectlon 498A of the Indlan Penal Code. _

45 of 1860,
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